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Debasree Roy & Anr.
Vs.

The State of West Bengal & Ors.
(Through Video Conference)

Mr. Sukanta Chakrabarty
Mr. Trinath Gangopadhyay
Mr. Anindya Halder

… … for the appellants
Mr. Samrat Sen, AAAG
Mr. Pantu Deb Roy, AGP
Mr. Bhaskar Chakraborty

… … for the State
Mr. Debasish Roy
Mr. Aniruddha Chatterjee
Mr. Soumyadeep Das
Mr. Kaushik Ghosh

… … for the respondent no.7

Submission of learned counsel for the State is that

he had placed the submission before the Writ Court that

the dog was able to identify the writ petitioner and her

minor son, on the basis of the telephonic conversation

from the OIC. He submits that an enquiry from the

neighbours can be conducted to find out whether the writ

petitioner was having any such dog.

Let the enquiry in this regard be conduced by the

concerned police authority having the territorial

jurisdiction over the place where the writ petitioner is

residing and to submit the report before this Court within

two weeks.

Meanwhile, the direction contained in the order of

the learned Single Judge will not be given effect to subject

to the condition that the appellants will permit the son of
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the writ petitioner to visit the dog once a week making

due provision for his safety.

List on 23rd March, 2022.

 (Prakash Shrivastava, C.J.)

(Rajarshi Bharadwaj, J.)


